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/ IN THE CENTRAL ADMINISTRATIVE TRI?UNAL
AHMEDABAD BENCH ’
0.A.No. /75 of 1992
T.A. No.
DATE OF DECISION__ 7th March,1994
LeBe.Teraiya Petitioner
Mr.ReJ.0za Advocate for the Petitioner(s)
Versus
Union of India & others Respondent
Mre.ReMeVin Advocate for the Respondent(s)
CORAM :
The Hon'ble MI.v.raghakrishnan : Member (A)

The Hon’ble Mr.

\
1. Whether Reporters of local papers may be allowed to see the Judgement ? ;
'i

2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy of the Judgement ¢ / |

4. Whether it needs to be' circulated to other Benches of the Tribunal ? \/




Labhshanker Bhayabhai Terziya,

Residing at Railway Quarter,
No«.23/M, 'A' Type,
Dhola Junction s Applicant

Advocate MreReJ«.0za

versus

1le Union of India,
notice to be served through
the General Manager,
WeRe,Churchgate,
Bombay

2e The Divisional Railway Manager,
WeRe<Bhavnagar,Division,
Bhavnagare. ¢ Respondgents,

Advocate MreReMeVin

JUDGMENT
OeAe75 of 1992

Date: 07-3-1994

Per : Hon'ble Mr.V.Radhakrishnan Member (a)

Heard MreReJ.Cza, learned advocate

for t he applicante. Mre.R«MeVin is present for the respondents.

2e : This application under seetion 19
of the .Administrative Tribunals Act,1985,praying for
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alteration in the date of bir%h of the applicant.

The grievance of the applicant is that his date of
birth is 21-3-1932 of accordingly he should be required
to retire from service on 31-10-1990. However, the
respondents have retired the petitioner from 31-1-1990.
The mai%plank by which the applicant supports his case
is the circulars issued on 14th September, 1989 by
DRM's office Bhavnagar Para in which the date of
birth of the applicant is shown as 21-1-1932 and the
date of retirement as 31.10.1990. Based on this
circular, the applicant claims the date of birth
21¢10.1932 and accordingly the date of retirement

as 31.10.1990.

3. The respondents havwe filed replye. They
have produced Western Railway's memorendum dated
12-7-1989 showing the list of employees dues for
retirement,according to which the applicant's name is
shown at SreNo.57 , his date of birth as 21-1-1932
and the date of retirement as 31=-1-1990. They have
also calrified that the dates shown in circular
dated 14-9-1989 were typographical mistakes. The
mistakes had been corrected by letter issued on
23-10-1989 by the office of the DRM(E) BVP to ADMO
DLJ,clarifying the fact that the applicant's date

of birth is 21-1-1932 and as such as he should be

4



retired on 31-1-1990. The respondents have also
produced xerox copy of the first page of the
service sheet which was clearly shows the date

of birth of the applicant as 21-1-1932,there by
meaning his date of retirement would be 31-1-1990.
It is therefore,clear on a perusal of the record
that there is no doubt regarding the date of birth
of the applicant being  31-1-1932 and accordingly
he has been correctly retired on 31-1-1990. In view
of the above, the application has no merit and is

dismissed. NoO order as to costse.

M-

(VeRadhakrishnan)
Member (a)

ssh
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CENTRAL ACMINISTRAT TRIBUNL

IVE
AHMZDABAC BENCH
AHMEDABAD

Submitted: CZA.T./JUBICIAL SECTICH.

) |
Original Psztition No: Vs o
ot T
'/ "

Miscellaneous Petition No:

of .
. , . - ) , ”, g~ - N ,‘m ' . A f s , ’ rp . .
Shri LAWK 2L L[LAayqgpucy . 1 X<, Petitioner(s)
\Versus.
1,5 x . s \ 5 3
AT > o~ g Respondent(S).

This apnlication has beensubmitted to the Tribunal
1 ) ’

by Shri K Jodea )

Uncder Section 12 of the Administrativs Tr:ibunal 0ct,1985.1t has
scrutinised with reference to the points mentioned in ths check
list in the light of the provisions containsd inﬁhe Administrative
Tribunal Act,120805 and Central Administrative Trfbunalsiprocedure)

Rules, 1385.

The Applications has beenfound in orcer and may be
/
P - . . /
given to concerned for fixationof date.
s

The application h.s not'beeq?ound in order for the
reasans indicated in the eheck list.The applicant may be advised
to rectify the same uithinl4 days/draft letter is placed belou

for signature,

]
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ANNZXURE-T,

CENTRAL ADMINISTZTIVE TRISUNAL

AHMZDABAD 5ECH

P

APPLICANT(S)  _Loph) SACALEN JSA ayufoea’ TEg 20

RESPINDET(S) Vi T W o

G SR : A L.

ARTICULARS TD BE EXAMINZD EMQIRSEMINT AS TO
- T ¥ RESULT 9F EXAMINATION,

e

|

R e e e U S —

Ad
L 2

Is the applicatian competent 7 7_:

N
’

\A) Isthe =application in the /
prescribed form ?

(B) Is tha applicatien in e
paper book farm ? Pan

{C) Have prescribsd number

complete ssts 66 ths
applicatiogn besn filed

3. Is the applic:tion in time 7 °, -
If notpby how many doys is .
it bDeyond time ? )
Has sufficient cause Por not {7
making the apelicatics in .
time stated ?

4, Has the document of authorisation/ E/” ]
Vakalat Hama been filed ? e

S5 Is the appligation accompained by — ,{4 7 o J-a,fy";a
i D.D./1.P.C.Por %s.50/=7Number ./ / ©- &7/ WIS
of 0.0./1.P.2. tobs recorded.

By Has the copy/copges of the order(s) i/dy
against which the application is '/
made,beecn filed.? v

7. (a) Have the copiss of the documsnts :

relied upon by the applicant and / /]
mentioned in the application -
been Piled,?

(b) Have the documents referred to |/ -
in (&) above duly attested and )
numbared accordingly?

(c) Are the documents referred to infa) |, ~»
above ne:xtly typed in double space ? ¢

8. Has the index of documents has been -
filied and has the paging been done )
properly? ’

‘l.2..




PARTICULARS T3 BE EX.MINZD.

_____ 7 T

OF _IXAMINATICN,

ENDJI?3EMENT TC BE REISULT

9.

10.

1.

12,

13.

14,

15.

16.

17.

18,

Have the chronologic:l details oy
of representztions made and [
the outcome of such representation /
been indicated in the application.?

Is the matter raised in the )/
application pending before any '
court of law ar any other Bench

of the Tribunal 2 T

nre the application/duplicate
copy/pppte copies signed.?

#ire extra copies of the
application with annexures filed.?

(a)

Identical with the Origimaly.. u.. |/

{b)
()

(d)

Have
full

Defective,
Wanting in Annexures
No. N

‘ Page Nos.
Distinctly Typed ?

. : aVLVE
full size envelapes bearing ’fy‘J

address of the respandents v !

been fPiled?

“re the given addrzssed, the
registered adiressed 7

Do the names of the parties N A~

stated in the copies,tally with Name(s) o
those indicated in the application?

ire the transations certified to bs | /|

true or supported by an affidavit e
affirming that they are true? =~ "

Are the Pacts for the cases mentioned ), /'
under item No.6 of the applicatiang

(a)
(b)
(c)
(d)

Concise ?
Under Distinct heads ?
Numbered consecutively ?

Typed in double space on one

side of the paper ?

Have the particulars for interim
order prayed for,stated with reasons,?

e O ——
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BEFCRE THE CENTRAL ADMINISTRALIVE E;LBUNAL AT AHMEDABAD
AHMEDABAD BENCH

o /
ORIGINAL APPLICATION NO. / § or 199

Labhshanker Bhayabhal Teraiya .ess.Petitioner.
V/s.

union of India and Anre. e s s Respondents.,
I NDE X

ST ANNEX e Particulars Pages NOs.

NOe

i - Memo of application 1l to 8

2e 'A=-1" copy of circular dtd. g J’O ZS’/

v 14-9-1989, i

3. TA=-21 Copy of order passed
in 0.A.N0.386/90 dtd. Zﬁ
22=10-1990. '

"J‘.
s RO

AHMEDABAD
( ReJ. 024 )

Date: /AL/920., ADVOCATE FOR PETITIONER.
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THE HONCURABIE CENTRAL ADMINISTRATIVE TRIBUNAL
AHMEDABAD BLENCH, AHMEDABAD

ORIGINAL APPLICATICN NO. ;7Mf/6f 199061//

Labhshanker Bhayabhal Teraiya
Residing at Railway Quarter
Ne.23/M, 'A' Type, _ '
phela Junctien.

BEORE

V/So
l. Union of India
(Notice to be served through:
The General Manager, Western-
Railway, cChurch Gate,
pembgy 400 001).
2, The Divisional Railway Manager,
western Railway, Bhavnagar-

ersesPetitioner,

Division,

Bhavn'ag ar. “esee RespOndentS °

APPLICATICN UNDER SECTICN OF
THE CENITRAL ADMINISTRATIVE TRIBUNAL

ACT

1. Particulars ef the petiticner :

(i) . Name of the petiticner : shri Labhshanker Bhayabhai-
Teraivae
(i1) Name of the father : shri Bhayabhai.
(1ii) pesignation of the : Retired,
petitioner & Ofiice
in which employed.
(iv) office address :

2. Farticulars of the Respondents:

(i) Name and/or Dpesignaticn
of the Respondents.

(ii) o©office address of the As stated in the Cause of
Respondents, Title,

(iii) Aaddress for service of

, X
all Notices, ' 3
A
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3. Particulars of the order against which
Application is made. The applicaticn
is against the following order :

ee
[N ]
s

(i) order No. ¥ e Wil e
(41)  _Date . : = Nil - ol
(iii) Passed by 20 e Wi~

(iv) gsubject in brief . As stated in-the aApplication,

4, Jurisdiction of the. Tribunal:

: The petitioner declare that the
subject matter of the decision
against which they want
redressal is within the
jurisdiction of this Hon'ble .
Tribunal. : Q

The petitioner further declare

that the challenge in the

Applicaticn is to bhe non-action

on the part of the Respondent=

authorities as the Applicaticn

of the petitioner has remained »
un-attended to by now and,

therefore, the application is ‘
within the pericd of limitation

prescribed in section 21.0f the
Administrative Tribunals Act, 1985,

5, Limitation

6, Facts of the Case:

(1) The ﬁetitioner is citizen of India. The petitioner
was working as Peon under ADMO, phola Jguncticn in the
western Railway Divisicn, Bhavnagar. He was allotted .
(uarter No.23/M, 'A' type in the Rly.gQuarter at
phola Junction. The said (uarter consists of two

ROOMS At present he is retired from service,

(ii) The petitioner say that the‘birth date of thg )
petitioner as recorded in service pook was
21.10.1932. Acccrdingly, he was gRkxxsixks required
to be retired from service on 31.10.1990 (A.C.H.).
However Dy arbhitrary means the Respondent=
authorities have retired the petitioner from

service from 31.1.1990. The petitioner say that

-~

-j-



‘A"l.

ANN.

(iii)

(iv)

.
w
"

since the said deéision of the Railway administration
was illegal, and viclative of articles 14 and 16 of
the Constitution of India. The petitioner has made
Representation to the Respondent—authority and has
accepted retiremental benefits under protest. The
petitioner says that the Resbondent No.2 has by his
letter dated 14,9.1989 publiched list of staff due
to retire under age limit from 1,1,1990 to 31.12.90.
Under the said list also the name of the petitioner
is included and ?onsidering his birth date it ig
specified that hig date of retirementis 31,10.1990,
A copy oﬁ the said circular daﬁed 14,9.1989 is

enclosed herewith and marked as ANNEXURE 'A-1i' to

this application.

The petitioner say that the petitioner was

un-lawfully retired from service on 31.1,1990. He

A i e

made an application to permit him to continue the

possession of the quarter, The said application ig
considered by Ehe Reépohdent-authority and the
petitiocner is pérmitfed to continue in poOssessicn
of the guarter at normal rate of rent upto 31,5,90

by order dated 16,5.1990.

The petiQioner says that he has represented before
the Respondent autharity in respect of hig earlier
superannuation. However, no reply was given to him
by the Respondent authority. The petitioner
thereupon filed original application No.2386/90
before HOn'ble Tribunal challenging the action of
the Respondent authority retiring the petitioner
before due date. In the said broceedings the

petitioner has also challenged decision of the

- Respondent authority not granting application of

the petitioner for allotment of Quarter No.23/M, 'A‘

Type, Dhola Junction in favour of his son.
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since cause of action quite different at the time

of hearing of said application, learned counsel for X
the petitioner sought liberty to file separate
petition, whichwas granted by order cf this Triounal
dated 22,10.,1990 and above petition is disposed of,.

A copy of the order passed by this Hon'ble Tribunal

in original Application No.386/90 is enclosed herewith

and marked as ANNEXURE ‘'A=2" to this application. ANN, *A=-2"*

(vi) In the above circumstances, the petitioner has no

other prompt, adequate or equally efficacious

alternate remedy to law but to approach this Hon'ble
Tfibunal on the foldowing main cther grounds which =

are without prejudice to one another :-

GROUND S

i
4

(a) The petitioner supmit that though the girth date
of petitioner as recorded in the service Book from
the beginning is 54.10.1932., he has been retired
from service from 31.1.1990. The petitioner submit
that xkexemt under the rules _f retirement a Class-IV
employee can be retired from service on completition
of 58 years on 24.10.1990 and thereupon his date
of retirement would be 31.10.1990., The petitioner
submits thac the petiticner is retired from service
is contrary to the rules and therefore the action
of the Respondent authority retiring petitioner §
from service from 31.1.1990 is illegal, arbitrary,
discriminatory and violative of‘Article 14 and 16 of

the constitution of India.

’

(b) The petitioner suomit that since the petitioner was
entitled to continued in service upto 31.10.1990

‘he is entitled for all benefits available to him



[ 1]
(2}
[ 1]

as in service upto 31.10.1990. The ﬁetitioner sulmit
that by retiring the petitioner at premature stage the
Respondent-authorities have denied legitimate right of
the petitioner to hold the post upto 31.10.1990 and
grant all the cconsequential benefits thereto including
retiremental -benefits. The petitioger submit that the
Respondent authority have denied in service benefit
for the said period whéch is illegal, null and void
and the rRespondente-authority may be directed to offer
all in service and retircmental benefits to the
petitioner on the basis as if he is to retire from

éervice on 31.10,1990¢

(c) The petitioner submits that he has right to hold the
post till 30.10.1990 as per Circular of the Respdt.-
authority. The petitiouer suomit that by affecting
retirement at earlier date prior to BXxO9FxBIIXEKREX
31.10.1990 the Respdte.autha ities have acted in
clear ﬁiolation of fundamental right guranteeed to
the petitio..er undér Art. 14 ancd 16 of the Constitution
of India. The petitioner therefore suomit that the
action of the Respon ent auhority is required to be

guashed and set aside by this Tribunal,

The pecitionere crave leave to add to, amend, alter
and/or substitute any of the above grounds as and when

' necessary to dos sO.

7e Relief(s) sought :

on the grounds urged above and those whichmay be
urged at the time of hearing of this Applicatiocn, the

peticioner most respectfully pray that -




L)
(o))
[ 1}

(A1) YOUR LORDSHIPS be pleased to quash and set aside
the action of the Respondent-authority to retire
the petitioner from service on 31.,1.1990 and
further be pleased to direct the Respondent,
their agents and/or servants to treat the
petitioner in service upto 31,10.1990 and grant
all consequential benefits of in service as well

as retiremencal benefits to him.

(8) YOUR LORDSHIPS be pleased to grent such other
and furcher final andpor interim/ad-interim
relief to the petitioner as may be deemed fit

4

in the interest of justice,

8. The petiticner most respectfully suomit that he
has stronc prima facie casein his favour and the
petitioner is denied his legitimate richt and
prevailege in the matter of gllotment of quarter in
favour of the petitioner out of turn. The petitioner
cubmit chat family of the petitioner with large
number are residing in the abovementioned quarter and
as the petitioner is coming irom poor family they are
unable to get any cther alternative accommodation as
the rent of prevailent accommodation is much high.
rThe petitioner therefore say and subomit that it would
pe in fitness to direct the Respondent-authoity not

to take anything or proceedings of eviction and permit

the petitioner to retain the possessicnof the uarter

No.23/M, 'A' Types, at Dhola Junction, pending the

adnission, Bearing and final disposalof this application.
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PRAYER FOR INTERIM RELIEF

(a) ©+ pending admission, hearing and final disposal of
this appdication, the Honourable [ribunal maybe
pleased to direct the Respondents, their agents

T
and/or servants not to take any Eviction proceedings
‘against the petitioner and further be pleased to
direct che Respondents, their agents and/or servants
not to disturb the posseccion of the petiticner of
(uarter N0.23/M, 'A' Type at-Dhola Junction,

western Railwayy, Bhavnagar bivision.

(8) vour Lordships be pleased to direct the Respondents,
their agents andpor servants not to take any

Eviction proceedings as well as not to disturhb the

possession of the petitioner of (uarter NO+23/M,

'A' Type, at bhola Junction, western Railway.

Bhavnagar pivision.

9. The peti:ioner submit cthat thé petitioner kawE
has no other adeguate efficacio;s alternative remedy
against the substantial injury being'inflicted and

souuht to be inflicted ﬁ@on the petitioner except ERR

to approach this Honourable Tribunal by way of this

humpble applicatcion to remdy their legitimate grievance,

10. Statement

The peciticner further declare that the petiticner
has not f£iled any other application, petition or Appeal
on the subject matter or this aApplication (except Oe.A.
NO.386/90) as stated hereinabove)beifore this Hon'ble
Tribual or oeiore any other Tripbunal or Court or pefore

the Honourable supreme Court of India.
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1il, No.of postal Order : o %’\?{S@Qj

High Court of Gujarat Ppost
Qfrice, Ahmedabad,

Name of post Gffice

Date of pPostal Order 5 1\ - \Q -9\

postal order for amount of ks.50/-

AND FOR THIS ACT OF KINDNESS AND JJUZICE, THE

PETILICNER IS IN DUTY BOUND SHALL FOR EVER FRAYe.

Place : AhmbddDdd.
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VERIFICATION

I, Labhshanker shayabhai Teraiya, petitioner

o
()
ot
®
(1]
,3—-—
O
L]
Pl el P e

herein do hecreby veriiy and state that what is stated
hereinabove in this aApplication is true to the best
of our knowledge, information and pelief and I believe

the same to be true, Thave not EEXH supressed any

material facts.

verified at ahmedapzd, this !&Mﬂody of

199?.
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bt"'OhE M MED

‘Filed by MrP\J O V QK/ ol

' Learned Advocate for Pbkltioners TARY
with second set &. Zr}l-.(‘—‘ $pares
gopies copy served/not served te
other side
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o194/ o /§)Dy.Ke C.AT()
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setern: Eattany %

Moo £5/049/1 Vol. III D.R.M's Office
Bhavnagar Para.
Dt. 1499089.

Ty 3

All Sss/sMs, CLC CPuls, Fills, CICWs,
IC.s,Lis, FiCs, C.iiSs, CIXRs, HIXBs,
ELPs. <LFs, Cld gy wlis, Elig, ElCg,

Csls, Nls, ¥ SR Clils, ACils, XTig,
CTls, DiUs, WS B0 uly ,

SibC, . CThe vk
Divl. Secy, whel/uiv.s Lve,

Subi lettlement? (tdnal) tgzetted < lion Gazetted
steff BVP Ofivision L1st of staf¢ due to )
retire, nder aye limot, from 1.}.90 to Cleeiu

e oG

Ref: This office circular letter MNo.
even d4dt, 29010.87.

Suvecial attention is inviteu to the imsiructions conve ed
under the above cited cireulor,/lotéer with a view to ensuring
the subrmission of conflrm ation cortificate, to the effect
thot siinctures/!!TTs KiTig cf all concerned anrloyees have
Leun ©alken and sorwarded to this vitice within 3¢ deys from
the iisue of this Jetter, It 13 further reiterenated that there
Saould be tu ¢ouse oF veeetition of any scaffy, in scavice,
beyonu the age of superannuation,

Statanent of staig dve to retire, wnder age limit, from
de7e90 to 31.12.9¢ is forward:d far informatlon and advice to
e siait cone ned. It iy stressed that all the concernecd
stiff should be enplained of the contents duly got the same
noted,

Ihe concerned units will rlease keep Teady the servire
sheets and Jeave Accovnts of the con€:rned swaff, fn all
Taspects and send the tcne to tais office wall in advance before
the iate of rotive ert. The leave zccourts be sent to DAC /BVE
for certification one wmoith in advarce vyom the date of
retirerant, The cencerned Sup.rviscry staff will ensure rcompli
tnce of details of leave, if any, irom the cate of submission i
of leave accounts, te this oiiice, to the date of final —
retirenent,

The date of vacation cf Wy, quartar, alongwith the final
electric eneryy kill ke submitted to this office immediatelyr
when the ily, Guarters arae vacated by the concexrn:d s aff, ;
It should ensur«d thet the fregh tdaress be advised to this !
office on the eve vacation of Rly.iquarﬁexs. 30 thut %12 delay
la celeasing the &in can hbe avoided,



72/

Thoe names of staff aua B0 sonhosyie el age ‘

. ? E 1 :‘ S s "’hI‘O‘“v.”h' ; V.
1imit,from3!. .49 to 21,1299 1eft out ..lh-‘::i‘”.l.ll."ld,b 2 | -
ovar ;léhtamag ée advisad to this offica -0 a1l

roquisite particulars.

Supervisory staff will ploade advicg the ‘e
concernod staff to ko?p the following dqcumants re Ay,
chree months in adv.ice from the date oOf poo.rament, o :
without which the soctlomont docunanis iy not ba ewqcuted
1+ should bc_plpage bde got notved by .11 oha eoncosn”d

staff that EEEiEer to comply with the said documents will

: . Wy ol el !
render thom liable for ncn submission of'aaeﬂgam?‘and
thoy will be required to sictend this cffice cor that
purposa at their own cost and vady will hotbo @1id‘?;ﬂt
and laeive etc, Delay in submissich of chn sgld doccuicnivs
will be attribetted to the suporvicsry stail, and the
sta#f concernad. '

‘ [
Docaments to hai Kapl T2 AY s
1e Thepeo passport si-o photomraphs,in joint poSC, b
i.e.801f & wife ibogatin -» Ln whin 819 nhotvograph.

(If nayypouse 1§ not living chen siagle nhotoe-

graph will dode ' =~ ‘ ,
2e Saving ‘Bankiccount, in arnloy a's own nAane,bd 19

_ opaned in onc 6f tho folloning'ﬁanKs(i)Sta£0 i

Bank qf India(ii) Bank of India (iii)Central

Banl: of India (iv) Dena Bunk (v) Bank of Baroda

(vi) Stato Banlk of Saurashira (vii)Ulnion- Bank

of India (viil) U.G.C Bani,

3 7arox copy of d:te of birTth of son bslow 21 yrs.
and unnarried daughto-rs rolosr 25 yexrs of age.

)‘}’ . P.F, Sli pS

e . " Sevon R,venue stamps,u:ch (¥ 00=20 ps.uhnre
sabtlenent dues are wantod tnrouzn chanlas,

The staff retiring,undor age Liiwi® should be
directed to this cffice as per Lho instrucsions convayad
through this offico letuul NO,aven of 24/27.7.37 O
recaiva thelr settlement dues ip .prisanee - T DRMH/BVP.

Such staff should be supplied th duoy cihingul Hass e
cover Butward and Inward journeys.
. .

_ ‘The units mointaining tha ynrvica sheols ars
roquired to specify the dotails of acund bolnd deducted,
gach month,towards G.I.S,in the srevice shests of the
concarned staff, ' P : ]
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, In case of transfer of iny individual from one
unit to another ohe,but mentionid >vhrruiso in this
lofter,such cases ba dispgsad Mieshly by intimatling ;

tha concernod new station, .
T : .
Bncl: 1 1list § o ' fou U R (B)BTR ! 4

: ; f ’
C/~ DAO BVE (1@ coipes) for int, | ,

0S BB(10 c%pies) for inf. H> v 11 »nl:as: nsurd
steppage of PFrdoduction of concrrnad soalt thiren
monthis in adyanco from vh. «.sv of ratiroanont,

0S BD:)BE:EM :BT: Thoy will nl rase onsuwg that ha
staff through retired,but not. vacaiad the #1ly.
quartsrs on dua ditos ava nen supplind with

che post.rasirencnt passas ad par tha lnstructiinas
in voguu,

A1l the concerncd si¢aff should be apprised of this.



fist of staff due to retire wii.v LMl b

»t0 31.12,90,
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freg 1,1.9

D N

PLF.B.G.No.

H7&M2§
l

17@6@3
17602623

17450076

17775371

1766700
1767570
177271

177131

17300012

17210040
~1731814
17377523

Sr. Name Dasign, Stn, Dt.of Di,0f
NO,  S/shri Birth  Ruuire-
nant,
1. 2. 3. \ Ll". 50 5'
Jan, '90 .
ED/MD, i
1. 8.H.Shrigkar 0ffg.as
4 D' man BVP 2,1,30 21.1.,90
2. 4 R.C.Pradhan CC Comm,
‘ Br, BVP  30.1.32 31.1,00
3 GuVeDave KC BVP  6,1.32  31,1,90
o, SeH.Pathalk Asst,
. teachar VRL 31.1.30 31.1.90
5 Labhshankar B ’ ‘ ‘ _
JOshi DSK GVI  21.1.32 31,1,90
S Shivaji Chakugi = Peon BY® | ‘
‘ AENDLJ‘ DLJ 3o 132 31.1.90
X Enzineering |
1, Ishwar Vallabh o Gimato DI 26,1,32 31.1.90
2, Popat ,Maﬂan T.Man BTD 162,82 31.1.90
e S i1 Koshay i GDL,
3 Shivaji Koshaysy “phan L 30,435 31.1.09
¥+ Bhaya Uka GK JIR  29,1,22 31.1,90
Lraftie '
1« Mohaniz1 V.Mishra GC KODR 15,1, 22 31.1.90
2. Ramnikla) A.Pandya GC ' Rwo 29.1.32  31,1,90
3»  Abdulmanf H.Shailh Guarg BVC 17,1, 30 31,1.90
l , ( :
. Jam_ll JiVa P..l\’xan JLR 5.1.32 31 o1 .90
9 Karamsingh Nanji Marker  DJI f9.1.32 +31,1.90
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Mochanleal
JebrF1 D! souza
Maharajgar R -

Amratlal singh

)
Mussa Alizarakha
Ismail N ‘

Natwarlal L
Share mehmaed

Bloctrical
Chandutal D

I

Dinkar K

H.N,Pandya

‘Fob '60 BD/MD
Chhagan Nanji

Ganda Laxman
Chik¥a Nanji

Bachu Hira

2/
3' | )+'
MCF JND
WM (W)
I1 BVP
Dr.Mail/
Express BVF
STR * JND
Goods
Dr. BID
~ STR BVP -
DY TR
~ BLF BVC
BL¥  VRL
BLF MHV
Jr.ck ¥

Moch; BVP

P.M.Vaishnav HC 'W‘iBVP
V.BJDavo CWLI  BVP
V.K}ner C Typist BVP
S.K.Davo PIS BVP -
" J.C.Patel Asst, .
toacher BVP.
3ngp.,

G ° I‘lqte VS"/(I

7.10’32.
Dy 14 22

()
201 03‘—

8,1,32

89.1.32

24.1,32

271432
5e1.32
22,1,32

$3,2.32

G.kozp»r BLDR 3,2,32

RG Gk, AB

15.2.32

21.1.90 1753591

I

31,1.,90 1707611

31,1.90 1747538

31.1,90 179+132 ‘
' 1

31.1.90 1754165
31.1.90- 1748194
3.-1‘?u1’$stﬂc
31.1.90 1742103
31,1,90 1742025
31.1.90 99540k

27,290 |

: i
23,2.90 177778?6

26.2.90 1760396¢"
28,2.90 1766417C

20,2.90 1760313k

26.2,80 17060115  °

2 ,2.,90 1773677 °

S 2%,2,90 1765067

20

20,2.90 176299?

3/
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Mavji Nanji
Hchrad Tomall

Karsan Naithg

. .
Trolrie
K.&, T ndhal
X.K.T=ve

B.R.Gldn

D.C.Upchryay

Jayangtilar

s
t St

@

Q.P .Nﬂyy:’;l‘

S O ,1 L] BaP:lt

Anantrai R

Chhagan Nanji

Chhagan Khoda

Ramji Hira

_ﬁgchanLCﬂl
Shanj1's

" Kanan Ganda

Jamanadas B
Bhi kha Natha
Nathu Bhura
Allfil‘ﬂkh p

b'achu B,

Vecpralash Xhama TTH
: v

o A
3, b,
F.Man DGJ
K.Man JLR
PwI G,
IIT KCDR‘
CTI JRL
"o K10
Seind
Guard thR
Guard JER
HS BTD
S8 ‘NUD
SM 'iDGJ
Gd. cook BTD
W/man DGJ
P/man WC
S/wala JND
F HSK
(I1) BVC
F HSK
(II1) 3TD
?;CPT. VRL

Kh,Cloaner Ruwp
F HSK(I) BTD
& HSII(II) JIR

$ BM HSK(TII) JLR

20,2, 22

Te.022.

15.2,32

o
o

28.2,90

28,2,90

28,2,90

)
Q¢

o
L ]

\O
@

N
No)
S -

20 ¢
~'le <o

2:'.\‘0 2 . 90
28,2,90
28,%.90

28 2,90

28,2,90

'28,2,90

128,2,90

2

C2

+2.90

%4

8,2,90

28.2,90

J >

. UNEY & ‘
P
7o

1766710 .
1771069

17712%2

17362209

17375039
17325389

1736417

1731301

17325572

17323502
1730180k
17323678
17378138

1748009
1748060
1754332
1772808
1747633

1752006

175210%

et/

A,

IR

2200

Hi
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> X4
50, 2, 3. Ty
: 5 Jachanical e
e Hariprasad B Cl.Mucec,. PBR
2 ‘Habiblthan K mivoﬁar PBR
3. Mahipat M BM HSK(I)JLRA
_ , i , :
W, L.ran Bave B HBK
" i . (111)  JMD
B Kanji Chaku: F TNG JUuD
6, Bhana Govind Sr. iR ¢
, ‘ ) Boaror RHV
T Oilver L.Syman BM Ch,man BVP
b1 A
' 8y ‘ K.P.Menon Dr,Mail/
) 4 b ?‘ Exp.
9. ; Kana' Uka -ﬁ}.éass. JLR
v {Qqn«md )
10, . Harji Megwen Dr, DLJ
.11/ Kansan Sukha AGOOﬁS Dr,BTD .
12 Mohmad Hussan . ' !
o I : JLR
. Elactricsl ro.
14 Kuvarji K BLF 'BVC
May (€9) - _
1. I{cAoBh"Itt SI‘.D'm&n BVP
2,  A\.G.Bhukhart H C LT  JND
" D.S.Jadeja HC FIC DLJ
b,  H.H.Joshi HC AEN  JND
5. IG.T.Sonl LSr.'ck.:xEN JLR’
sz, .
p I Govind Kcshar Xh,IOW ETﬁi
By Mussa Alarakh B.Man PWT JND
3. Gagjl Laxman  B.Smith JL3
-t
Irafdic
° J.l&. Da‘f—':—liya GC Y VRLB
2 Babu Bachor P.M=n KB

-«

e}

w
-«
e o
23
»

-
S
e’
w
o

>
26,1, 32
3.1{'032'

1 ["9 32

300’:'0 32

BVP - 13 4,32

5o, 32
10.‘:'32

20,%, 32

1 '5..)‘: . 32

16.5,32
28.5,32

18.5.32

\J’
k

QO . b (] 96

30.!+, 90

304 4y 20

. _
304,50

30 . l,'. u()O
30.%,90
30.%,90
30 o.h't 90
30 [ L!' ) 90

'.30_h.9o'

.)\Ou ):‘»o 90

30!

#®

"4 90

31.5.90
31.5.,90
3145.90
31.5.90
31.5.90

1752808
1752325

1753679 o

1752310
1753275 1
1747134
1754179
{¢r752§ |
1754168
17%7301
1747309

1752953

172210

17605453
175%379
17325840
1772707
1773109

1766048
1772995
1773618 |

17333985
17360407
«eB/=



7/
LS s 3. "o
© O Mechameal_ T 7T
1, 0.N,Sharma WFO PBR
5. Ramanlal D F HSK(II)JND
3. MangaRam R . F HSK(III)ETD
. B.ichu BhgwanJi R ﬁ cook BID
5, Ibrahim M ALF(M) BYP B
6, Kﬂﬁém Ibrahim Goods Dr, JND
74 Ghugha Popat STR JND
i Blectric
1, Labhshafiar H ELC(R&AC) BB
2 Mansuich ELF KKV XV
June_(90) BED/MD
1, A+D.Mankaq HC LF JND
2 G,S.Bhatt Const,
3. L.J.Conecusso STI BYp
Bze. .
1 Dayaran Savdas G.heopar  DOX
20 Moti Ay . Gemate  SEJ
3 Shayama Dayly Gymato Alau .
L, Jhina Hakg Mata UA
5 Tulsi Wala MMato BVC
Gy Bhima Lakha K.man 1B
7 Vallabh Kang I/nan DME
8. Natwarlal B ”H}Ftr. " BVP
% Bhaya Jadav Blsmith  Tav
1, %F%?géitt L Be IND
2, C.B.Trivodi H3 GDL
Y T BT yary GD BVC
o2 R.P-Srivastav SM S43¢
“ kja Kanjy P/nan  BvE

31.5.90

10,032 31,%.90

305,32
..A).S. 3:? 31.5.90

11,5 312

85,72 31,5,90

22,5,32  30,6,90
30.6.90

32 30.6,90

10732 30,8.90
1.7.32  30.6,90
147.32 30.6.90_
by 55 32 - 30.6.90
1.7.32  30.6,90
36432 30,6,90
20,8,32  30,6,90
176,32 30,6,90
1.7.32 30,6,90
17,6,32 °0,6,90
840,232 30.6.90
2745432 30,6,90
3040532 30,6,90
1+7.32 30,5,00

1754390
175%116
1746258
1747232
1747340
1753964

1750182

995270
999556

]

1753861

17605647

1767579
1767685
1766982
1773221
1766812
1771052 -
1766967
1967677
1772762

174369059
173328
1732670
17384%667 *
17323101

0118./“

9

'
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¥ 2, 300 .k, N (2
6, Arjan Vira Marker  Ua’ B, 5,32 30.6.90 1738438
70 ;' Dadu Jiw:‘l X Pcmﬂn . RL;\ Io )‘v32 .%'r\- 6 Qo 1732087:.
.8, Laxman Mulchand WRR - JND 1,7.32  30.7,90 1732189
?;7 ", Savjl Babu ' B.sey, + BVC 1,792 20,5,90 1732087
10, ¥’Mapji Lalji .T/man CVR h,5,32 30,6.990 177847@;
. L .' | . Py
;. o Md&habic g : . ' : ] oo
1, Manji Ng ; ‘ fkyxfu(l) PBK 26,5,22. 30,6,90 1753242
2, i Bachu R cﬂf @ VRL L 1.7.32 30,6,90 1754336
3 Harilal Jotha " (III) JER  25.6,38 ,30.6.90 1754121
' ) g 9
L4 D.C.Gangull  CTXR BVP 9.3.3? 30.6.90 oh03 |
5 J.M.Solanki oTHR JIR 1¢7¢32 30,6,90 1753838
6 Jaha Chana HTXR JLR 1.7.32 30.6,90 175357C @
7. Yusuf ali A F HSK(II) KODR 1.7.32 30.6,90 1752439
8 ‘Labhshankar T _ Bhisty  BTD %.5,32  30.6,90 17323392
9 , .
9 Bhavgar M BM.HSK(I) JLR 0.5,32 30.6.90 1754153
L 10, Prabhu Bhikha RR Cook DLJ 2.6,32 30.6.90 17483 51
11 Chhagan Mangala Sr.SNI Cl, JLE  1,7.32 30,5,90 1754158
12 _0.P.Bhatlia FOM | JND 7.6.32 30.6.,90 1753313
13 Dinosh V.Chitra Mtistry JED  30.5.32 30,6,90 1753277
: : Hech/shop
L Ratilal L . Dr,Pass- BVP B.6432  20,6,90 1747599
15 Shamji Mohan . Dr,' At BVP 12,6,32 6.90 1753110
16 Ramsing J Dr,'al  JMD 7.6.72  20.6.90 ' 1753394
17 Ibrrhin Ahmad Gcod.Dr t( 7.7.,22 30,6.,90 1 750176k
18 Bhanji otha STR VRI, 12,5,22. 30.,6.90 1752236
19 Suloman Alf STR JND  23,6.32 30.5.90 1753152
20 Havinchandra G Cr.,Dr, = JIR 1.7.32  30.6.90 1753033
Bl actrical
1. Shashikant D ELF JND 156,32 30.5.90 995216
[ ] ‘i",.
(@]

LI A WO



1 2w o3 3 O e s i,
""" wmy' (0 .
v. ED/Mgbraham Sr.Dfman BVP 31.8.32 2¢.9.90 17600820
2  H.JX.Parmar  HC LF BVP  5.7.32 - 31,7,90 1747331
3 p.B.Irivedl HC Bstt, BVP 31,7.32  31.7,90 17603717
% A;S.Bhavdwaj Pharam, BVP 20,732 31.7.90 17774873
5 Chanubha B DSK GVI  BID 28.7,22 31.7,90
Earg. i
1 Mghavir Bindu B/uhithy DOK  9,7.32 31.7.”5~ 17G6?1
2 Musa Ahmoddin PWIY Un 15.7.32  31.7,90 1774165
3 Moshav sial | Mate U 23.7.32  31.7.90 1773115
% Ranubha Shiubha Mato  KEEN 16,7,32 31,750 1767479
5  Jiwa Naran Mato VRL . 31,7,32  31,7.90 1773827
6  Dovraj Natha K,man VRL 16,7.32 31.7. 90 1773826
7  Tapu Gabha  W/man DGJ 26,7,32  31,7,90 1767181
8 Moham Jadav  Mato 1{3._8&.32 31.8.90 1767011
9 Bava Nanji  Mate  SVKD 15.7.32 31.7.90 1766995
10 Nathu Bhaya Nate JIR '19.7.32- 31.7.90 1773000
11 Maljt W ala CPT TAV 167,32 31.7.90 1765148
12 Puna Dharamsingh K.man DLJ  7,7,32  31,7.90 ‘1771078
Iratfie ; |
1. B.K.parmar CTI ADI 3,7.32  31,7,90 17325420
2 C.H.Bhatt ac SHH  1h4,7.32  31.7.90 173844611
3 M.M.Thakkar GC BVC 1.8, 3;2 3’i.7.9o 173172#1
L4 M.¥,Kaushik  GC PER -12,7,32  31,7,90 1'7378898
5 N‘b Zala SGC PBR 14,7,22  31,7,90 17382051
6  V.G.Vagher  GC BVC 29,7.32  31.7,90 17323861
7«  J.J3.Maharaja ,GD JLR ;31.7,32 0 31.7,90 1738481
8“"R§=ﬁfshuﬁma . S BYGT-UTTa32. w90  1A3YER0
& o %
» e
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Dungar%ji Tojajl
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Wi KTGD .

10 Hussain Noormohqu P‘han JND

11 Purshotuan S

i 12 Ruda Arj"ln ”

13,  Popat Nanju®
14,  Ramji Mavji
| "ochanieal
. Dolatram K

N ,

v Navalsingh K
Dovji Ramji .
Durlabhji K

STR

#Jn an BVC

"y 28T ABJ
WRB JLR

¥ a
P.man D:J

Sr,Bhisry JLI

F HSK(II) JLR
FM 'A'  BID
Goods DR. BVP

BVC
thssdggi . Dy,Psss jND
Bl M osn v

1 Popat Bhimji éﬂF - SBVC
auz, (90) |
BD/MD
1, C.G.Dave . Ck,FIC  DLJ
2 B.C.Kothchhy ¢k, LF  JND
3  M.J.Mghta ck,DMO  BVP
SBnag,. B
1. JiwaIKaraan 3 G. Matg VSW
2 Daya Puna G.Man KRSH
Laxman Ranma Mate  PWT wC
Manil Nagjn Mata JIR
Trarfic
1, C.M.Shah - BC - DOK
2, N.K.Bhoja . TT®  DLJ
3¢ 7 T.S.Patal + Gd SBI
4, J.I.Joshi \YL - JLR

e
o/ -3’\
10,7+ 32
1607.32
507,32

5¢7:32

23.7432

4.,5.32

19.35.32

109,32

27,0432

008532

22,0,32

h,86,32

19.6.32

1,9,32

21,2,32
16.8,.32

3. 7 20

31.7.90
31.7.90

31.7.,90
31.7.90

31.7.90

11.7.90

. 31,7.90

31.7.90
397Hqw

31.7.90

'31.8,90

31.8.90
31.8.90

31.8,90
31.8,90
31,8.90

31.7,90

31.8.90
31.8.90
31.8,90
31.8.90,

bt o L
7~ ) .,(}/Q

1732091&-1 - at
17369022

<UWEIN9 Y

17319043

17308616

1736041

1753119
177717
1772610

1747609

1753670 |
N R ﬁ)ﬂ

995201

1753255
752715
1777H901

1721030
176535
1767663
1772999

17326448

17313028

1730689
17374899
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K.T,Gulbant ASM BID g 32 .31,%,90 - 47315000
B,.F.Patel Gd SBI 9,832 294 nidgs 1732396
Jumma Haji T/poon JND 16,8.33 9.0y 17368169
~ Juvansing B P/man  DGJ 18,6, 32 09 &y 177158“0_-
Kaba Tulsi -+ P/man BNH 1.9.32 31.5,20 17361592
Mandt Latdt o0 Prnan UVR =TS8 30 2 ey
‘Ram Laxman P/man BILK: 10,832 31.8.90 17377493
Vaghji Gova  P/man LDU 26.6,32  31,8,90 17361812 -
Lalji Vashranm G/man BTD 21:8.32 “ 31.8.90¢ 1930308
; 1
Mav{f Dovsing S/wala Kwo 15.8.32  31,8,9 17362507,
Mochanical » 3
Kanjt Jiva | F wsk(rn)pm 7.8.32 " 31,8,90 175324%
Moru arjan . o “BVC 6.8.32  31,8,90 1748186
Ranftilal ¥ g - yrg 1%.8.32 * 31,8.90 1753123
Popat Nanji ‘STR BVP 2.8.32  31,8,90 1753959
Dularai Goods Dr, JIR 2¢,3,32 3148.98
ﬁ.l&c.@:i.c;al
A.H.M.Kazi ELF BVP 5.8.32  31,8,90 17492185 .
Madhu Bhangq BLE BVC 8.8.32 - 31,8.90 1742119
“gyzq_LQQ)
BD/MD
M.D.Vadankar - Offg,as it
Hdoesti, BWP 12,932 30.9.90 1 7606639
T Farten . ge LF JIR  1,10.32 30,9,90 1753463
ViG.Telvallap Sr, ck -BVP'M 29.9.32 30,9.90 ‘17602592
M.0.Fathak oS opF mmc 1.9.32 "30,9,90 ;
Toaad g
MI‘S.M.M.TI‘ipﬂthi SI‘.CVC. s
' Bstt, BVF 29,9,32 3.9.9C 17602063
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PG Hran

HC "' BR BVP 14,9, 30
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7. D.S.Jani % HC aEW 4
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8. S.R.Irivedi,. Jr.fech, - BVP
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M.K.Kansara

J«P.Thakkar

Karsgan ﬁaja

‘e

Karaan Naran
Lakhaq Savﬁi‘
Valijil Saqur
Bavu' Ravyy
V-Madﬁvan‘

fragfic

R.H.Upadhyay :

S.S.Lugani
H.P.Makwamn
J+C.3hah .
P.P.Bhandari
U.G.Gurbani

ffb.as BVP

- Hd D'man

Sr,Bsti, BVP

HC ! BVF
.HC BLC JLR
Sr.ck PWI VRL

S/wala  JLR

G/mate  VSy
G/mate  DCX
'Mate : UA

G’/man RUR
G/man GDL

I0OW GR.IT BYD

ITE

BTD
BC - DOK
GD® RVC
GD BvC
GD JLR
GD JND

9.10,32

2,10,32
25,10, 32

5;10.32
25,10,32
10.10.52

22,10,32
26,10,32
25,10.32

5.1 4 38
26,10,32
10,10, 32

2,10.32

26,6,32
9.10, 32
9.10, 32
2.10.30
17,10, 32

30.10,90

31.12,90
31.10,90
31.,10,90
31.10,90
31.10.90

31.10.90
31.10,90
21,10.90
21,10.90
31.10,90
31.10.90

31.10,90
31.10,50
31.10,50
31.10.90
31.10,90
31.10.90

1760412

17605519

1712595
1774166

1773084
1766998
1772640 .
1765609
1772052
1765053

1732568
17319845

173426
1731293
1738487
1738476

LI ) 11*'/"‘




6
7
8

9.
10

y1
&K
co

N —

o+ W

” -

24
YA Dave

. T
Jayasukhlal M

3¢

T/riin

Khunbda Chins ~ 8/w.la

Tarmohmed T
4

Bhavan Manji

Hipa Tt
Valla bhé“

Meghani eal
Harshadrati H -

Yadukant A

Ki shorichand ¢ Paintar

Rula Bhima
Moru Bijal
Nanu Sulcan .
Voduial R

Mavji Jessa

Abdula Kasgm

‘Promadral R

Slgetrieal -

N®¥,Jani
WV Tosh

P/man

N

. i

'y ‘ll.:

P/man

4,
KODR
STDR
- VRL

"JND
"DHAR

JLR
dLR .

F.HSK(II) BVC

F HSK(III)BVC
!

F HSK(II) BTD -

BVC

Bl HSX(II)BTD

RR COOK

n

 MHV

PBR

I)J’ . Pifl i 1.//

Bxp

BTD

Goods/Dr,JND

Shunter BTD

BLF
'EL*Z

NQXJKQDl‘QDAMQ

K.R.Chauhan
NeD.Vas.ivada

P.C.J:znl

T.M.Nugarajnn

RoJ‘ ruldh_-lI‘iél

JST)G'7
——

Vira Amths
Zina Vithal

BVC
a\ee.

Sr.ck.” LF BVP
sr,ck, L JLR
CC EBstt, BVP
CC i BYP

CC A&T  BVP
G.maﬁé GG
Mﬂf@ PBR -

11,10, 22
1.11,.°2
¥§,10, 22
2,10, 32
19,10, 32

22,10,32
5.10,32
255032
27,10,32
8.10,32
15.10,32
4.10,32

%;10.37
2,10.32
4,10,32

31,10, 2
FARLRE S

11.11.32
2.11,32

2h,11.32
27,11, 72
8.11.32

1241132
13+11.32

"1.10,90
"1.10,90
21,10,90
21,.,10.90

32,10, 90

31.10,90 -

31,10,90
310,50
31.1C
31.10.90
31.16,90

(S7a)

¢ s\~

CEPS A

31,1090

31,10,90
31.10.90

21.70,90

31.,10.90
.7 [P 70

35.11,90

3C 11,00

30.11.7°0

30.,11,90

1 30.11.90

30.11,90
30,11.90

1732567%
1781007
17354750
17382208
1768870 %

17379568

1748000
1747019
1747652
1748051
17+6215
1747427
1753867

1746913
1753481

1747320

99530

VL s

e

1747630 \
1752281

17607188
17605880
1767584
' f
1767686
1771377 ,
c0 15/



q% ¥

o @ e e wWm W > 2%

?:

3.

L

Ts

2
3
b
5
6
7
8
9

10
11
12

[\ ] —_
L4 L

N o — A N F W

u

2,

Popst Chusa

pe -

=

r,{\r

/ 2 by
By = v e ? e
P¥M ABN DLJ

Purshottam Vashram

Lracfia
B.V.Bhatt
B.S.Bhatt

D.D." a1l

D.A.Solanki -~

D.P.Trivedi®

Mohmad Yusuf

D.L.Vyas
Y.R.Bhecln

Mason

ChI  PBR
6c - BYP
CMI  BVC
o5 wa
aSM  JDH
ASM  3APR
GD JLR
SM.  DKR
TTE  DLJ

J.M.Rajvaguru

Arjan Naran

- Dhirajlal @

Ramji Grnga

“%ﬁchmnlcﬂl
haramnsingh

N.B.8charya
Shantilal M

Maneklal J
Chimanlal T
Valliriya M

L

 Eloctrical

Anirudhya J

1"a0

Jayasukhlal H

K.M.patel,

Ramji Daya
I P 02¢q

Marker VRL
P/man KV .
4 JND

F'HSF(II)VRL
HTXR JND
S#.kh, JLR
Painver BID

C1.Muce. BVC
STX  JLR
SLF  LVP
BLF  BYC
ELF  DLJ -
BL?  JND
ELE Ve

DLJ 10

Je1lu3?
10,11,32

1',;011032

15.11,32
19: 11,32

13.11.32
28,11,32
18,11.32

6,11,32
11.11,32

6.11,32

29,11.32
29.91.32
n6,11.32

18,111,732
ol

|

.
vy

Ll

v

-2 .

90,11,90 174208

o -

20,11,90 17655

4e114¥0
30011,90
30,11,90
30,11.,90
30.11.90
30.11.90
30.11,90
30.11,9C
30,11,90
30,11,90
40.11,90

30,.11,90

30.11.90
30,11.60
30,11.,90
30,11.,90
30,11.90

30,11,90

30.11.90

30.11.90°
30:11,90

30,11.50

3o 4 Qo

173690

173105

173198
173085
1738574
1730875
1738205
1737663
1732175
1771 58:

173621

1753633
17953374
1752329
1746039
1752048

1753818

{

I 742040

0'.16



(%)

Qgs,s,o) Ep/wﬁ

J .B. Ilfl] W=irla

s

.Sr.g tach,

J.H.Dave ce o
P.D.Cza HC C3I

Bnchu Gangaram Resp. Poon
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Dayashankor . G’keop@:’
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Mohan Harji . I /man
Naranraiemal Brkh,
Vamdev Madhi B/nan
*Bachu Giga Kh,
Chhagan Khoda B/man
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C.R.Mor Guard
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DLJ

BvVC
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31A

"1.12,90
31.12,90

31.12,90
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F HSK(II) JLB

Diesel Opt, JLR

Dr, BVP

Mohmadmiya A GoodS Dr, BID 17,
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Se Os

101,33 31.12.90
116¢12,32

13.12.32
12432+

7e

1754002
31,12,90 1752105

12,90 f7+7302
31.12,90 177672

g Mohmad Sultan STR DLJ 20,172,972 21 12,90 174759°
Kevalkishan U  Dr,'B' BVP 1.1.33% 31.12.90 1727152
Bloetrical £
1, G.B.Jani BLF .  BTD 1.1.33  31.12.90 1742076 ®
1; - 'SP .GaJF meE VRL b 13y b1z e ‘
\ x* KKK ’

added in the Mech list.
Dtof Bri Dt,Ret

Note: The following names are to be
for the month of Jan'88 1990,

1. Shri K.U,Parmar HSK-ITT JIR
- . 4 ."9010 2 10104
%, ; K.R.Pandya. CTXR/BTD BTD:24.ff%2 21.1.9‘ Y
4. " H.V.Pandya. CTXR/MHV.  MHV.23.1.32 31.1
] Laxman Jetha, S/wala. JIR, 1.2.32 351




Names of the staff due to retire under age
to 31.12.90 for S&T Department are shows as under :

Ts Name
o« 9/Shri

— e e e EE e e mn e e mm me s me e me e me W e ST W me em s @ ST S e e e

1. Shamji Kala(3C)MS MSW  VSW
Kh.DAS DAS

2+ Raghav Vaghji

3. Khimji Virji B/man-BOK LOK

4. Devji Raghav  M3M/DAS DAS
5. Bhogilal M. Barreryman
BTD BTD

7. P.G.Kankotia SI/DLJ  DLJ
8. Jalaram M. Tinman

9. Meghji ‘anji Kh.BVP  BVP

Date of
Birth

24932
8922
5.11.32
5¢11.32

301132

Date of
Retire-
ment .

30.11.20
30.11.90

30.11.90

from 1.1.9n

P.F.A/C.
NO.

1743473

1743470

1743428
1743476
1743008
1747020
1743017

The following staff are to be added in list of Department

shown as under in the respective month-.

I% f C .

ye C.SelMenon Guard

ED/?VTD

5. HsP.Gandhi OS, Works BVPp
B]’_‘ .

9. CeSeTrivedi CHI BEVF

7. Labhshanker B. Dig.Peon DLJ

\-_-’_’.“ T \.“-’ R— S
Enage
AXK . |
7. Shamji Nanji Higt e AE
4. Bachu Jiva K/Man PER
4. Lalnath .
Chhagannath Mate PBR

o o s 0

W.EU/QCG 15.1.82

2644422

15.9.32

21«00 «32

31.1.90

304490
30+9.90

31.10.90

kst (T Ty

17603900

1772991
1774164

1773235
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Lenial Adirisratyg Tribinal /i T
Ahyicii [ ; '

w De nehH

0.2./386/90

. CC:ZM.: Hon'ble l'r. P.H. Trivedi .. Vice Cheirman

Hen'ble Mr. D.K. Agerwel .. Judicial Membex. .

£

22,10.1990

Heard »r. L.J. Cza and ! r. K.. Vin, learned
‘advoc:tes for the applicant and responcdents respectlvely
The causes of action of two petltloners are separate
and lezrned ‘advocate for the petitioners seeks liberty
to file Separ:zte petitiono He is allowed to do so.

A

The case is disposed of accordihgly.

A Sc/- S&/-
,‘.:I Ci‘”fal / ( P H Trive(— i )
HEIRE L E‘“ . Vice Chairman

v :
Prepared by | '
& -f":«‘\;hnavgd by 1
«"-*5 ".J " y ! HRROAR 3 a4 copr
e /C, /§ ,Q/zuz, ,
i *liogera e ’S o
| RIS
Ceni

U nb Lnk),

habaeed o |
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Before the Central Mministrative Tribunal at Ahmedabed.

0- Ao NQ. 75/92.

Le Be Tal'aiya ) ) Applicant
V/s
Union of Indig & otherse. Respondents.

The Railwsy files its reply to the applicant's
é=pplication as underse

1. That the application is not eccording to law, miscon-
celved, malafide end Same is not tensble being other=-
wise defectives

2e That the Respondants do not sdmit the truth or correcte
Ress of any stetement, contention, allegation, or
Suggestion set out in the application, unless the truth
or correctness of any one of them is Specifically =nd
expressly admitted in this reply.

3. That without prejudice tc the above confentiom, Railwgy
Mministration files reply s to the contents of
applicetion & unders=

Se Referring to the contents of pera 3 of the application,
it is specifically stated that applicsnt hss not Speci-

3 against which applicetion is filed end, ss such present

application deserves to be dismissed, at its sdmission
Stagee.
Ge NO comments for pera 4 of the applicestion, being formal.
s The present application is caompletely bsrred by the
limitztion prescribed in Sec. 21 of the Administrative
Iribungl Act 1985, and \hence the same deserves to be
dismissed,
8e Referring to the contents of psra 6 (1) there :?.s no
disputes |
e 2 o

Contents of pera 1 & 2 of spplication, no remerks needed,
By being formgle

fically quoted any order of Rly. Mministration, in pera



/i

-

G

1. Contents of pera 6(ii) 1is not correct and hence

e 2 o

deniede It is specifically steted that, the date oOf
birth of applicent, recorded in the suthentic document
service sheet 1s 21.1.32, and the Same has been recorded |
under clesr signature of applicent. (Ihe xerox copy of the
Sgme 15 annexed hereto and marked 'h'). And on the |
strength of this wuthentic and legel document, applicant
is correctly retired from Rly.service with effect from
3lele Do

In gddition to this, it is steted that Divisiocnal
Rly. Menager's office, Bhavnsger Pera hes published &
1list of staff due to retire in the yesr 199 vide No,
ED/949/2 Voll.III dt. 1247/.89, wherein the date of birth
of applicent is shown & 2l¢1¢32 snd date of retirement
is shown 8 31lele® (The xeroxed copy of the same is
ennexed hereto and marked 'R/1%')e. As regerds date of
birth and date of retirement e shown by applicant in
his ennexure A/1, it is clerified thet, 1t wes the
typogrephical errors gnd for that Rly. Adminis tretion hss
ijssued corrections letter vide No.E5/249/1 Vol. III of
23¢1089 wherein it is once again mede cleer that the
date of birth of application is 21.1.32 and date of
retirement 3lele® (The true copy of the Seme is annexed
hereto end marked *R/2')« Thus egction of Rly., Adminis-
tretion, retiring applicant on 3lele® is legsl, vealid,
and reesonede.

iii1) Referring to the contents of pera 6(iii), it is
stated that mater is clerified in foregoing pera hence
repetition is avoided. HOwever, it is steted that

retention of quarter for a period from 1.2 t0 31.5.D

weS given by Rly. Administretion vide memo. No,E/MD/Li/2(1
of 16.50%.
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iv) The contents of para 6 iv & vi needs no remarks.

i Farther in reference to the contents of groums a to ¢ of th
the application 1t is once agein steted that, the action
of the Rly. Administregtion, retiring the applicant on
3leleD is correct and legal, as per the date of birth
recorded in the veiled document 'service sheet' which 1s
21.1.32, under cleer Signature of the applicante ‘Thus,
there is no ground to continue the applicant in Rlye.

- Service beyond the date of his rectiremente Thus it is

preyed to dismiss the present applicatione

1

9 Referring to the contents of pare 7 & 8 of the applicatin,
it is steted that matter is sufficiently clarified here-
before and & Such, on the strength of these legel action
of Rly. Administration, there is no ground of relief/
interim relief as prayed by the applicant, but to dismiss
the present 0.4

. Contents of pasrss 9 to 11 need no remsrks being formgle

11. Respondent Rly./dministration craves lesve to add, alter,

emend, correct and modify the contents of this reply as
and when required in futuree.

._ On and behglf of Union of India

Sr.Divisional Person C)ff:l.cer{?(>
Bhavnager WeRly. Bhavnager Division
Dts \y_s -92, Bhavnager Pars. |

VERIFICATION,
I, Revinder Kumar, Sr. Divisionsl Personnel Officer, We Rly.
Bnavnager Pera do hereby solemnly affirms that, what 1s stated
above, is gathered from the official record, and same tobe
true to the best of my knowledge and beliefe

Seply /Regauriae,

fimel ‘bvng "?Um Rib mmg‘ ? : .
© T m&y\h '3‘6;8’;;\ Sre.Divisiongl Persppnel ¢fficg
g{, e gy 3 W. Rly. Bhavnagar Para.

LT SRV ey t?- ~-Q~~4 ".‘s -
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« Ah, P, P-5-55. : )EWWZG __B.B,No G 108 F.
) : i~ R. 3.

S K. Code No. G. 1931
G 1932 & G. 1933,

O | .
2 WESTERN RAILWAY
SERVICE SHEET
 _ime in full og.m//v(;(),(,mlwf. Ll ypor Artrn

MM; i -
7. Father's Name_____ - AL A)v‘o» Aions e 4 b MR
3, Date of Appomtment“’a_dﬂ~ - 1.4~ 412~ g I e e
4. { Permanent or Temporary_ //bw-ﬁ 49./}7" S e N A el
5. Designation___ . —- Hoofos k. AH.mémzL SRS R
L4 '
o~ Staff or TicketNo. - : : i
7. Provident Fund Account No.. o gMEY T et g
‘ 8. Date of ]ommg Provident Fund _ Bl
' ate of erth &0 ?/(/‘J‘i B 0 ~_Authonty Q"/K,rvﬁ Cilte ’Aa.,)f“ fo P S
O P P i M
10. Age on Appomtmcnt_”_wr )L‘i_“f:l_‘;,&__i"_ oo cans NIV ccampl
11. Religion  Hiwdeo ———— ~ Nationality \QAM[,.MM_,_,___W_,,,,,_ Caste /21 ah rmalsntn
Village Ar'""’t/;‘**?/&‘&{éék e (T T S S A——
12. Native of - Taluka or Tehsil

oy
District '6’/1.{/{42[ SPLITGIN 48 . SUECERTTRL

e i e

4
, ‘\
@ { (1) Shemsdd /v)c \MwW ----- o oam 7(‘“""
1
\
l
|

13, ldentification Marks :
(2) (2t fT¥ttragd sl i PLALS A s

14 Educational Diplomas and
other qualifications

6>
15, Signature or left-h ”, ! )0
S ={t-hand LA (
Thumb Im 7 h}*,y
pression / f .
| ( f \/\w‘m
l /7\,/, " s 3
o ) f ‘} g k/7 Al J
1 : i s butt o DA B | ’,’ v 7, 3 fvy. L0 . g ‘)
oy Station, ! Signature ':—‘_;Li_(;l::;" o Y%
0 T 19 | Date LN )
) Designation _

Tote - ¢
A(;{u.—~~Thc age on the last birthda

2 "l}.‘; own | % y 5b0uld bc entered i 8
andw in foidh o :
ndwntmb, words against the 1tem ¢ ASC o & ; O“l(.:er-ln-(,hargc
Ppomntment * | v
against the ent by the Officer-in-Chy
- . .

who she
culd put his signature (with the date)
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